I N THE SUPREME COURT OF | NDI A
CIVIL APPELLATE JURI SDI CTI ON

CVIL APPEAL NO 7082 CF 2010
(Arising out of SLP(C) No.15388/2008)

MOTI PUR SUGAR FACTORY LI M TED Appel | ant ('s)
: VERSUS:
THE STATE OF Bl HAR AND ORS. Respondent ('s)
ORDER

Leave granted.

This appeal is directed against the judgnment and
order dated 26.2.2008 passed by the D vision Bench of the
H gh Court of Judicature at Patna in Letters Patent
Appeal (L.P.A ) No.158 of 2008.

L.P.A No.158 of 2008 was filed against an
interim order passed by the |learned Single Judge of the
Patna Hgh Court in wit petition CWJ.C No.427 of
2007. The Division Bench of the Hgh Court while
di sposing of the aforesaid LPA against the interimorder,
also dismssed the min wit petition (CWJ.C
No. 427/ 2007) whi ch was pending before the |learned Single
Judge.

We have heard the | earned senior counsel appearing

on both sides.



We are of the considered view that in the facts
and circunstances of this case, the D vision Bench of the
Hi gh Court ought not to have dism ssed the wit petition.
W are constraint to set aside that part of the inpugned
order by which the D vision Bench has dismssed the
C.WJ.C No.427/2007, and remt the matter to the | earned
Single Judge for deciding the wit petition afresh on
merit.

Since this matter has been pending in this Court
for quite sonme tine, we request the |earned Single Judge
of the H gh Court of Judicature at Patna to dispose of
C.WJ.C No.427/ 2007 as expeditiously as possible and
wi t hout being influenced by any observation made by the
Di vi si on Bench of the H gh Court.

Wth these observations, this appeal is disposed

of, leaving the parties to bear their own costs.

( DEEPAK VERMA)

New Del hi ;
August 26, 2010.



